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New Delhi this the 3rd day of March, 1998

HON'BLE SHRI JUSTICE K. M. AGARWAL, CHAIRMAN

HON'BLE SHRI R. K. AHOOJA, MEMBER (A)

o,

Shri Arvind Kumar Sharma
S/o Shri Gajendrapal Sharma,
C/0 Shr i G..B. Sharma,
D-18/260, D.M.S. Colony,'
Hari Nagar,
De i h i .

( By Shri S. C. Luthra, Advocate )

1 .

-Versus-

Union of India through.
Secretary, Department of Personne

Training, Ministry of Personnel
Publ ic Grievances and Pensions,,
North B1ock,
New De1h i .

The Cha i rman,

Staff Se l.ect i on Commi ss i on ,
Block' No. 12, CGO Complex,
Lodhi Road, New Delhi .

The Regional Director (WR),
Staff Selection Commission,
Army & Navy Bu i 1d i ng,

,  1 Ind Floor, M.G.Road,
KaIaghdda,
Bombay-400001. ' ■

AppI i cant

Respondents.

ORDER (ORAL)

Shri Justice K. M. Agarwal :

Heard the learned counsel for ^ appl icant on

admission.

2. Appl icant appeared in certain examination

held by Staff Se1ection.Commission in December, 1995.

Thereafter in July, 1996 a decision^was taken to hold



I ̂  .

re-examination for the post of inspectors in 10

Centres on 11.8.1996. By this appi ication appl icant

is chal lenging that decision of July, 1996 for

re-examination in 10 Centres on 11 .8.1996.

3_ f^jo reason is given why app 1 icant did not

come to the Tribunal at appropriate time for the

rel ief sought in this appl ication. The appl icat ion is

also barred by time. Under these circumstances, we

find no case for interference and accordingly this

O.A. is hereby summari ly dismissed.

( K. M. Agarwal )
Cha i rman

( R. )
)er (A)

/as/


